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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OA 2624/2004

Nevi/ Delhi, this the 2"*^ dayof May, 2006

HOiii'BLS MR. y.K. MAJmRA, VICE-CHAiRIVIA^ {k)
HOI^I'BLE fm. MUKESH KOIVIAR QOPTA, MEft-IBER (J)

nA

Vijay Khanna
Director Genera! (Research)
Drum Shaped Building
Vikas Sadan,
NewDe!hl-11QG02.

(By Advocate - None)

...Applicant.

Versus

1. Union of India

Through the Secretary
Mlrdstry of Finance
Department of Revenue, North Block,
New Delhi.

2. Centra! Board of Direct Taxes

Through Its Chairperson
Ministry of Finance,
Department of Revenue, North Block,
Nevi/ Delhi. Respondents.

(By Advocate - None)

ORDER(ORAL)

By iien'bis Mr. ¥.K. rs/la|otra, Vlce-Chalrmao {k}>

None. No one had appeared on behalf of the applicant even yesterday. It

seems that applicant, having retired from sen/ice on 30.6.2005, is no longer

interested in pursuing the present case. As such, it is dismissed In default and

for non-prosecution.

(Mukesh Kumar Gupta)
Member (J) '

}Qkkl

%
O/.K. Majotra)

Vice-Chairman (A)


